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IN THE CENTRAL AD INISTRATI'VE TRIBUNAL 
CUTTACK BENCH, CUTTACK 
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O.A./T.A./R.A.No ......... . ... ................................ 1 994 

''''''''''''''''''''' ppIicant ( s  ) 
Versus 

..................... .........................................  ................ Respondent 

Office note as to 
Sr. No 	Date 	 0 r d e r s 	 action (if any ) 

takeft on order 

2 	1 i 

,tStrar 

The :igina1piicction is 

disposed of t the admission stac 

ith a direct ion that the Chief 

ngineer Centra 1 Cmrnnd)  

Lucki-iow shall dispose f the 

opeal(vide Anrxure-2  to the 

2riginal Application) ithin 45 

d_ ys from t O-dy. 

t 

With the consen(oi 	hr I 

1ecrned COUnsel for the 	etitioner, 4 

he requLst is tht a furth3r 

time of three months from to-do 	to 

irj p3j oc 	 fliUlit 1t5 

to.day, 

U 

Htrid over a copy of the order, 

I
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omrinder, orks ingineer, C, Ranch 

O jS the CppellCte authority to 

is pose of the appea 1w ithinths 

Lhe 	etiJ iorc's co.inrr 1, 

request of hri shok i4ohanty, ledrne 

-.nior Stafldjnçj Ourisel in M.238/96F 

in the fulioinq terms rs ul1oed. 

cLpsc cf the aopal Cnd 1s for a 

1odification f the order to i1ow th 
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Serial 
No. of 	Date of 
Order 	Order 

Order with Signature 
Office note as t4 
action ( if any) 
taken on ocder 

..2 	4.3.96 With te consent of the counsel fo 

the app1icnt the earlier order stands 

modified -as dbove. M. 238/96 is 

disposed of accordingly. 
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